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None appears of the applicant;
List on 8.7.02 for Admission,

Vice«~Chairman

Heard learned counsel for the
3 parties,
1 " Application is admitted., Call
| for records. Issue notice on the’
1 responGents, &eturnable by four
weeks. Jiist on 12,8492 for orders,
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23,7.02 By order dated 9.7.2002 the
0.AR. was acdmitted, made returnable by
Pour weeks, Office indicated that the
'abpl‘icggﬁ;'.- did not take required
steps, Further one weekf time is
J'\Lb‘ Shates (gw bﬂg‘“ - alloued to the applicant to take
W Qeonmsat ols nécess’c_!\r}é;‘steps.
Ve applicomt - |

List on 1,8,2002 for orders.
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'None dpwears for the appl {cants
r Mr.N.K.Hazumdar learned counsel appearim
gon behalf of the respondents. Mr.Mazumdar

'ghgs stated that he has been instruccted

jto appear on behalf of the respondent.s.
§0ffice 18 directed to show the name of
{Mr.Mazundar as the learned counsel for
%'q.ha respondents. If the applicant has
;ﬁot taken steps. they may take steps

g %rithin three days. Mr.Mazumdar is agree-

- B éble to ‘accept the copies ofi behalf of

j the respondents, The applicant may also
furnish three copies of the applications
to Mr.Mazumdar,

List on 7.8.02 for orders.
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10.10.02 The respondente are yet to
~ file written statement, List again on
-14.11.2002 to enable the respondents
to file uritten statement,
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27 .11.2002 Mr.M.K.Mazumdar, learned counsel
T appearing on behalf of KVS, submitted
that he has obtained instmuction on the

* -

RO : matter. The respondents are ordered to
: - . . file . written statement within four weeks
AN - Wnten é\-ad—QMvJ from today. o
I\ M% Voleef T List the case on 6.1.2003 for order.
‘ ‘ » . f
Zy — Vvice-Chairman
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6.1.2003 Present: Hon'ble Mr Justice V.S.
Aggarwal, Chairman

3
Hon'ble Mr K.K. Sharma,

~_15;‘\‘ c)ib L SR ' "Administrative -Member
M&k; - W - Mr - M.K. Majumder, learned
e . e . counsel for the respondents, states
6%'\hx. VLW?G””~JD“A7§ - that he will -be filing the written
quNghﬂdl\*ﬂiﬂg_' ¢ ' | ) statement during the course of the day
.. in the Registry of this Tribunal. 1In

" this view of the matter, it is
j%&fiff’ directed that it may be listed in the

regular list on 29.1.2003.
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1 129.1.2003 . Present: Hon'ble Mr Justice D.N. :

b ‘-j Chowdhury, Vice-Chairman

; E Co Hon'ble Mr S.K. Hajra,

§ i Adaninistrative Member

s ‘

_é {5 Mr U. Das, learned counsel

'y o b ! .

| fo the applicant stated that the

A 8 i

‘i {;brlef is not with him and therefore,

| } . o

U : §pe is not in a position to argue the

g }icase. This cannot bes ground for

3 adjournment. However, considering the

’ facts and circumstances of the case,

E to do full justice in the case, we.

| ‘ad]ourn the case for the day. List it

‘tomorrow i.e. 30.1.2003, for hearing.
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;Judgment delivered in open Court, kept -
in separate sheets.

The application is dismissed in

'}terms of the order. No costs.

Membeq 2 Vice-Chairman
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. .APPLICANT(S):

. ADVOCATE FOR THE
APPLICANT(S).

. .RESPONDENT(S).

ADVOCATE FOR THY
RESPONDENT(S).

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHATRMAM.

THE HON'BLE MR S.K.HAJRA,

1. Whether Reporters of local papers may be allowed to see
the judgment ?

2, To be referred to the Reporter.or not ?

3, Whether their Lordships wish to see the fair copy of the

judgment ?

4. Whether the judgment is to be circulated to the other

Benches ?

ADMINISTRATIVE MEMBER.

’

Yas

Judgment delivered by Ho'ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Original Application No.l173 of 2002.

Datz of Order : This the 30th Day of January, 2003.

THE HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE CHAIRMAN.
THE HON'BLE MR S.K.HAJRA, ADMINISTRATIVE MEMBER.

Sri Lal Babu Ram

Resident of Village:- Garubandha

P.O:- Missamari, Dist:- Sonitpur

Assam. « « « .« Applicant.

By Advocates Mr.R.P.Sarmah, B.Chakraborty & U.Das.
- Versus =

l. Kendriya Vidyalaya Sangathan
Through its Chairman, 18 Tnstitutional Area
Saheed Jeet Singh Marg
New Delhi - 16.

2. The Commissioner
Kendriya Vidyalaya Sangathan
18, Institutional. Area
Saheed Jeet Singh Marg
New Delhi - 15.

3. The Assistant Commissioner
KVS, Guwahati Regional Office

Maligaon, Guwahati-11. L. Respondents.

By Advocate Mr.M.K.Mazumdar.

ORDER

CHOWDHURY J.(V.C.):

The key issue pertains to legitimacy of the .

action of the respondents in terminationg the service of
the applicant in aid of Article 81(b) of the XVS Code hy
dispensing regular enquiry. The basic facts leading to the
institution of this proceeding are outlined herein below:-
1. The applicant was first appointed as Primary
Teacher in the year 1994 and he was initially posted at
Langjing, KXK.V.No.2 TImphal. In the year 1998 he was
transferred at Missamari4in Sonitpur District. While he

Contd./?



was serving as such, the applicant was informed as to
receipt of certain compaint for alleged misbehaviour
towards Kumari Rinku a girl child of class VI A and
accordingly the same waé intimated to him by memo dated
14.2.2002. The said ﬁemo also mentioned formation of a
Preliminary Enquiry Committee consisting of Senior PGT,
Head' Mistress, Tr Rep of VEC and Parent member of
Vidyalaya ManagemeanCommittee. The applicant was directed
to co-operate with the Committee in the proceedings and
give his explanation on or before 16.2.2002 by 10 a.m. The
applicant accordingly submitted his explanation before the
Enquiry Committee. By communication dateé 25.2.2002 the
applicant ‘was advised to report to the Principal, RV
Missamari .for appearing before the Enquiry Committee on
27.2.2002. According to the applicant, he appeared bhefore
the Committee on 27.2.2002 but he did not find any other
witnesses or the complainant before the Enquiry Committee.
The applicant was not furnished any documents which were
relied against him and by the impugned order dated
1.4.2002 his service was terminated dispensing with the
enquiry. Hence thisvapplication assailing the legitimacy
of the action of the respondents as arbitrary and
discriminatory. The applicant also contended that the

order of termination was passed with improper motive.

2. The respondents submitted written statement

contesting the proceeding. The respondents asserted and

stated that a complaint against the applicant was received
from a father regarding alleged misbehaviour towards his

daughter a student of class VI of Kendriya Vidyalaya,

Contd./3
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Missamari. The Assistant Commissioner, Regional Office,

Guwahati was directed to conduct a summery enquirf into
the complaint. The Assistant Commississioner investigated
the matter by depuﬁing Sh.B.C.Arukh,.Education Officer,
Smt.S.Chelin, Principal Kendri?a Vidyalaya, IOC Noonmati,
and Smt. Sushila Lazman,‘_TGT(Eng), Kendriya Vidyalayg,
Missamari. The said comﬁittee conductéd a detailed enquify
in the Vidyalaya on "25.2.2002° and interrogated the
students including the victim girl, the teachers including
the applicant against whom the complaint was made. the
parents of soﬁe of the other comélaining girl students.
They also inspectea theVidyélay; premises including the
.music room and the Scouts and Guide room where the alleged
act was committedA to have a proper perspective of theb
matter. The committee submitted its findings which was
- also reproduced in the written statement. The Assistant
Commissioner forwarded the report before the Commission
with an observation that the applicant was found guilty of

immoral conduct towards the girl student and as such
he suggested for appropriate action against him. The Commissioner,

KVS considered the case in detail and on assessment of all
the materials on record,'came to the conclusion that the
applicant was Qrima facie véuilty of immoral conduct
towards Ms.Rinku Kumar of Class VI of Kendriya Vidyalaya,
Missamari, took recourse to action under Article 81(b) of
Education Code for KVS and terminated his service with

effect from 1.4.2002.

Contd./4



3. We have heard Mr.B.Chakraborty,: learned counsel

for the applicant and also Mr.M.K.Mazumdar, learned

counsel appearing for the KVS at length. Mr.B.Chakraborty

took us to the materials on record and contended that it

was not a case for taking aid of Article 81(b) and with an
improper motive the respondeﬁts resorted to Article 81(h).
Mr.Chakraborty submitted fhat all the employees of KVS are
though subject to disciélinary control of the Sangathan,
they are also entitled for the protection given in Central
Civil Services (Classification, Control and Appeal) Rules,
1965 and under the constitutional scheme an employee is
entitled for reasonable opportunity to defend guarranted
in Artile 80 of the Education Code. The learned counsel
for the applicant contended that since the applicant was
holdiny a post of PRT in the KVS, he is entitled to all
the safeguard guarranted under the constitutional scheme.
The learned counsel also contended that Arficle 81 is an
exception of Article 80 and those are to be exercised in
rarest of the rare cases. Mr.Chakraborty also in support
of his contention of this case referred to two decisions
of the Hon'ble Supreme Court in Dr.I{D.Panday‘# vs - Union
of” ITndia & Ors. reported in (1996) 3 GLT 402 and in- Rakesh

Inspector General
Kr. Chanchal - vs -/ of Police, & Ors. reported in (2000) 2 GLJ 4.

N

4, We have g}ven our anxious consideration on
the contention raised by the learﬁed counsel for the
applicant. Article 81 is ‘similar to the provisions
mentioned in Article_ 311(2)(b). It is no doubt, .an
exception to the rule, but then such rule is introduced
only with a view to avoid embarrgssment to cause of

Contd./S
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employer and also to protect and preserve the moral of

the victim girls. the content of Article 311(2)(b) is
delineated by the decision of the iarger Bench of the
Supreme Courf of India in Union of India & Another - vs -
Tulsiram Pétel reported'in (1985) 3 sSCC 298. An exception
is carved out in Article 81(a) in Education Code for KVS

in the following manner:-

(1) ITn the case of a purely temporary
employee who is known to be of doubtful
integrity or conduct, but where it is
difficult to Dbring forth sufficient
) documentary or other evidence to
, establish  the charges, and whose
retention in the Vidyalaya, etc. will he
prejudicial to the interests of the
institution.

(ii) In the case of a temporary employee
suspected of grave misconduct, where the

initiation of regular proceedings
against him in accordance with the
provisions the CCS(CCA) Rules, 195, is
likely to result in embarrassment to
class of employees and/or is likely to
endanger the reputation of the
institution.

In cases of the above type, the
appointing authority may record the reasons

for termination of the services of the
employee in its own record and thereafter
terminate the services of the employee
under the rterms of appointment without
assigning any reason. Where the appointing
authority is the Principal, action to
terminate the services of an employee under
the terms of appointment shall be taken
only after obtaining the prior approval of
the Assistant Commissioner."

The Article provides that in cases of the type

mentioned, the appointing authority is to record the

reasons for termination and thereafter terminate the

services of the employee.

Contd./h
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5. We have gone through the record of the

proceedings which clearly indicated that the Principal
of the KVS received complaint from the father of the
victim girl and thereafter a Committee was appointed
which submitted its report finding £he charged officer
guilty of misbhehaviour towards a girl student. The said
report was forwarded to the Assistant Commissioner by
memo dated 1.4.2002 and the Commissioner on assessment
of the enquiry report, statement of the‘ victim girl
student and other students of the Vidyalaya, statement
of the teachers and the Principal of the Vidyalaya found
the applicant guilty of moral turpitude involving
sensual misdemeanour offence towards the girl student
and apprehended that continuance of the charged officer
in a co-education institution like KVS . was prejudicial
to the interest of the students of the Vidyalaya and

thus in aid of powers under Article 81(b) of the

Education Code of KVS he terminated the services of the

applicént with immediate effect.

6. Undoubtedly, the applicant is visited with a
extreme penalty of termination without holding an
enquiry. In ourAahxiety, that no injustice is caused to
the applicant, we have perused the record thoroughly and
did not find es= any iliegality or flaw in resorting to
such steps. We have also perused the statements of the
concerned persons including the victim girls.

7. Considering all the aspects of the matter we
are satisfied that the authority took a decision on
assessment of materials available with them. We are also

Contd./7
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satisfied with the reasons in not Qolding a regular
enquiry. We.have also taken into consideration the two
decisions referred to by the learned counsel for the
applicant Mr. B. Chakraborty and found both the cases
are distinguishable'l in facts. No illegality is
discernible requiring our intervention under Section 19

of the Administrative Tribunals Act, 1985.

For all the reasons stated above, we do not

find any merit in the application and accordingly the
same is dismissed.

There .shall, however, be no order as to
costs.

( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER ' VICE CHAIRMAN
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ISTRICT-SONITRUR.

INTHE CENTRAL ADMINISTRATIVE TRIBUNAL,
Guwahatl Bench, | !

(An application under Saction 19 of the Administrative Tribunal Act, 1985

For use in Tribunal's Office

~

Signature
Date

CoaNo.- T noo2
. Between
St Lol Babu Ram.
Resident of vilage-Garubandha,
P.O. Miéatmri, dist-Sonitpur, Assam. o
o Applicant.
And |
N 1. . Kendriya Vldyalaya Sangathan,
- Through its Chalrman. 18 Institutional Area. Sahccd Jcet
" Singh Marg, New Delhi-16.
2. The Commlssmnef . .
_ Kendriya deyalsyn Sangalmn, 18, Institutional Area,
S " Saheed Jeet Singh Marg, New Delhi-16. |
. 3. The Assistant Commissioner, KVS, Guwahatl chmna.
. Office, Mahgaon,Guwahatl-ll

Respondents.
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L—Q/Q Poodon §

.\Particulars of order(s) against which the application Is made : - |
The app»!_lcant through this application assalls the order dated 1.4.2002 passed hy
the Commissioner, Keridriya Vidyalaya Sangethan by which the service of the

applicant was terminated purportedly exercising power under Article 81(b) of the

Kendriya Vidyalaya Cod,ef dispensing with holdlng regular enqmﬁ. |
Jurisdiction of the Tribunal :- .
: T?\e application declares thét the subject mattef of this applicatioﬁ is w’ithiﬁ’the ‘
 jurisdiction of this Hon'ble Tribunal. .

Limitation : |

The appﬂcani ‘also decl.ares thét the presént application Is within the limitation

period as has been prescribed under Section 21 of the Administrative Tribunel

That the epplicant is a cilizen of Indie and is present resident of vitlageé
‘Garubandha,'P.O. Misamari, district-Sonitpur. The applicant belongs to schedule
caste community. The applicant, as such, Is entitled to the rights and privileges

as guaranteed under the Constitution and the relevant rules framed thereunder.

That ihé applicant, who has passed both the B.A. and B.Ed., following due
: procédure, was appointed upon selection as Primary Teacher in the year 1994
and his initial posting was at Langjing, K V. No 2 Impt?a!. in the year 1993, t_he

applicant joined upon transfer at Misamari under Sonitpur district.

A copy of the appointment order dated 7:9.94 Is annexed
herewith as ANNEXURE-A. '

. Contd. -



" That the applicant right from his student life developed a keen interest in sports

and other extra-cumcular activities. Even after ioining at the Kendnya Vldyalaya

Sangathan (hereln aﬂer referred as KVS In short), the applicant nurtured this‘

interest as well, It was for this reason, the applicam from time to time was
|

entrusted to iook after and accompany whenever there is any sports meet or

: other co-curricular actlvmes and when ever any sports or’ scout team has to

paﬂi_clpate o_utslde the station. The applicant all the time performed his duty to

the satisf'acti'on"of the auth_qrﬁity without any complain from any corner.

That as already stated above having a deep faith on 1he responsibility of the

applicant. the school au:hon:y used to sent the applicant as i:.h-charge of the.

3

team whenever the sports or the scout team had to go outside- 10 participate m ,

meets. The applicant as In-charge escorted 4 sports/scout teams Including both .

‘bb’y's; ’afﬁ’&”igiﬂs with only one lady teacher in v,arious, occasions at KV Noonmaii,

KV.Umroi Cantt., KV No.1 Tezpur etc. The applicant also accompanied the sport

teém at regional hasis as wel! as national I'eye.! to Kanpur and other pleces'and in

. all the occaslons there were both boys and girls from the schools and In not @
single ocl:aéion,‘ there was any complaint in this regard about ‘manfa'ging.the'

group or as regard to his character.

That itis not out of bebnd to state here that the applicant studied in the same KV

Missamari eéntt. And at present one of his brother es well as his son are also
studying in the same school. The applicant bears a deep 'emotionet feeling

towards this school beea use of the reason of his involvement right from his

-childhood. -

...conta.

A -
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Thet on '9 2.2002, 8 two day camp was org‘anised at the school at KV Misamari |

Cantt for the scouts in whrch about 135 students mcludmg 48 Gms and 87 boys

: partrcrpated Besrdes there was 10 teachers including the applicant and among |

the teachers, there was 4 lady teachers also.

That to the utter shock and surprise of the applicant, he was served with ‘e ‘
memorandum by the Principal of the ‘school on 14.2.2002 stating therein that a

compiarm has been received from a “giri student of ciass Vi who pammpated m

the scout camp The app!rcant was funher asked to report before a committee

tconslstlng of4 members on or before 16 2.2002.

Lot ook

A copy of -the said memorandum dated 14. 22002 is annexed

herewrth as ANNEXURE-A-1

That the iappllcantfappe,ared before 'thevcor‘nmlgtee on-15.2.2002 when the. A-
committee:asked,(r\e applicant to make'so'me" irrelevent question but did not |

provided him with the cvopy of the complaint or the statements of the person S0

taken in his'absence by the said com'mlt_tee',_' The applicant having not given

\

sufficient time to make-his defence, however under compelling circumstarices

gave his statements in defense which was not a reasonable opportunity to

deferid his case. It is not known to the applicant whether the said committee
called 6th,er teachers wno are present at the camp and took their deposition as

the appricanl did not fi nd oiher teachers or students when he was i:aﬂed, neither

[+4

citinn ranv
IV § UVP,

the apphcant was given opportunity to to cross exemine nor !neir den

was glven to him.

A copy of the letter dated 15.2. 2002 by WhICh the applicant

was asked to m.flrr is annexed herewith as ANNEXURE-

. ' o o e Contd.
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11.

transferred from KV Mrsaman to KV AFS, Drgaru and the apphcant was
accordlngty relieved on 19 2 2002,

That vid_e a cdr_nmunicétion dated 25.2.2002, the applicant was again asked to

report before the Principal, KV Misamari and accordingly the applicant appsared
- on27.2 2002 when also he did not find any other wttnesses or the complainant

et e e

* as such the applrcant was denied from the opportunrty to cross examine them.

The applrcant was not shown the documents that was relied or used against

him. The.»se called enquiry officer who was the Education Officer from the

‘ Regional Office Guwahati came with a predetermined mind hurriedly put some

irrelevant question Ind discharge the appllcant without giving him sufficient time
and opportunrty to explaln in defense
A copy of the letter dated 25.2. 2002 Is annexed herewlth
as ANNE XURE-C.

-

That finally vide an order dated 1.4.2002, Issued by the Commissioner, KVS, the

————

applicant Vvas terminated from his service purportedly exercising power under
_ Article-81-(b) of the Kendnya Vidyalaya. Code drspensing 'with the enqmry

Having tssued the order of terminatlon the Principal, KV AFS Digaru issued an

order meking payment of one month salary and 4 days notice in pursuance to the
order dated 14. 2002 of the Respondent No 2.
A copy of the impugned order dated 1.4.2002 and the
subsequent .order of the Principal dated 4.4.2002 are

annexed herewith as ANNEXURE-D & D-1.

. ..c:ontd

Lot

‘That in the mean time vide an order dated 18.2.2002, the applicant was;‘- |
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13.

14.

That the apptic'a‘nt begs.to state that it would have been impossible for the

applicant to commit the atleged misdeed as there was in total 135 students

including 48 girls students. Besides there was 10 teachers in total. When the

camp"was held within the school campus In @ open space to which everybody

was present. It is not understood thinking pruderitly, as to.why the complainant
did not raise or made a single whisper to har other fellow stud‘ents or had even
toid the other lady teacher who Were prese'nt et the camp on the date of alleged

misdeed. - .

That the appticant begs to state that the applicant was never furnished with the

copy of the alleged compteint nor the applicant was allowed to cross examine of B

the witnesses or persbns who have deposed if any on the alleged incident nor he

was supplied with the copy of the statements of the persons who have deposed
before the so called enquiry corrrmittee. Be it stated here that the applicant was

asked to appear before-a committee vide a letter dated 25.2.2002 as such he

ought to have been provided with the copy of the statements, imputatlon'of'

. charges and the documents sought to have used against him . This draWbaeks--

has seriously cause prejudice to the applicant in defending his case.

That the applicant begs to state that the so called allegation was not brought

et

before the tadyteachers who were all along present at the camp nor the metter
was reported before the Principat'who vis'rted the camp. The applicant seriously
believe that the allegation was brought to matlgn him and to cause harassment

so that he.cn be remove. Just to remtnd here that the apptlcant who belongs to

~ schedule caste commumty was always sought to be vrctimlse by other members |

of the teachmg faculty The applicant Just before few days of holding the camp

have heated exchange of words with one senior teacher,  Sri Namboori who ‘
| ......Contd. .
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- 16.

17.

interestingly was again aséked to enquire into the matter as the convenor. The
applicant was further not in the good book of Sri Namboori who was made a

member to look Into the Vgtl‘egatlon.

That the applicant t\umbty states that there wés no scope or any intention on the

part of the appllcant to go for such alleged acts as he has not only studied in the

© same school, but his own son and a younger brother are still studying in the said

school. The applicant or any male"member including have no chance to enter

room as alleged as the girls were allowe’d to sleep sep;ératety where there was “

two. lady teacher in -each room during the camp. It is not out of bound to state
here that the applicant has carried out such camp in nbmtﬁer of oct:a_siozts earlier

withput any complaint from any comer. .

That as already sttated abéve, the 'allegatton was an after thought at the instance

- of some vestéd interest persons who wanted to drive out the applicant from the

school because of his popularity among the students and the locals for his tong‘

association with the school The appltcant was not at all tnvolved with such

, alleged misdeeds. The apptlcant showmg a care for the child has even asked the o

Chlld as to why she had left the camp for shopping complex wzthout the

permtsston ot’ the teachers on the very same day of alteged occurrence. The

action of termmatton bemg vitiated for not provudmg a reasonable opportunity to

make his tdefense, the order of te,rmm_atton dated 1.4.2002 is therefore liable to

ha

he quashed and set aside.

That- the applicant begs to state that the purported exercise of power was

eXerciééd undér--Artit:te 81 (o) of the Kertu'riya \i’dyatya Education Code which is

an gwdetmes framed under executive discharge of functton cannot override the
‘ ' Contd

[ ok
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v

protéction 80 given undﬂe'r_'Anicle 14, 16 21 and 311 of the Constitution of‘lndie
and as guch_ same being ultravires to thé Constitutional provisi‘on is therefore

liable to he strike down,

'Thet it is stated that the power conferred under Ardicle 81 (b) is unguided,

uncanalized and unconstitutional as the*sarﬁe put an unreasonable rastriction in
the matter of fundam_entélﬂghts aé guaranteed under the COhsmuﬂon of India,

as such the same is liable to be siruck down~ as ulira vires.
, ST @

Grounds for present application.

For that the applicant was denied frém reésonabie opportunity to defend his case

u;hich has §eriously prejudice_him. The pre;em is a not a fit case whereby the

N

{v'/

i
3

process of regular enquiry was dispensed wﬂh as the matter was not related with -

the securify of !hestéie. The applicant was not given chance to remove the
stigma which has been cast upon him without reasonabie prov'f‘.,lHence the order

of termination dated 1.4.2002 is liable to be quashed and set aside.

For that from the entire sequence of events as stated above - it is apparent that
the applicant was never given the copy of the complaint, trje copy of the

statements of person who have deposed before the so called committee. The

applicant was further not‘pr'ovlded with the copy of the documents used agalnst

him. This’ shod' comirigs has therefore vitiated the entire action of the
Respondents and as such the order of terminafion dated 1.3.2%2 is iiabie i‘o be

quashed and set aside.

For the Respondents in terminating the service of the applicant ctéd‘in 8

bfedetermihed way in Qrbss violation of the principles of natural justice and



administrative fair platy for it‘fwhich the order dated 1.4.2002. is not rnaintainabte
and as such is tlable to be quashed and set esrde The order berng a punmve one

was acted upon without provtdlng any reasonable opportunity to defend his cese

For that Article 81(b) being an administrative guidelines cannot overide .the_ |
protection end_the rights as enshrined under the Aticle 14,16, 21 and 311 of the

Constitution of Indla. T'h'e_ order dated 1.4.2002 belng not passed in consonance

with the -aforesaid Articles of the Constitution of India, the order of termination

dated 1.4'.20'02 is therefore liable to be quashed and set aside.
s f .
For that the Atticle 81(b) of the Kendriya Vidalaya Code being in vrolahon of

Article 21 and 311 of the Constutuhon of India is therefore liable to be stnke down

', as uitra vtres

For that‘the allegation against the applicant having never taised before the
teachers:'who were present at the camp including the principal. The allegation

being baseless’ and 'concocted one hevtng not proved by due course of regular

' enqulry provrdmg opportunity to the applrcant to adduce evrdence in his defense,

the action of the Respondents in the instant case besrdes bemg arbltrary,
legal, malafide and blased is aiso violative of Aicle 16, 19 and 21 ‘of the
Constitution of India. | | S

For that the action of the Respondents in the instant case is petently malefide
and pewersed based on irrelevant and extraneous constderetton The order

dated 1 4 2002 is therefore liable to be quashed and set asrde ‘




-

\

~ For that the impugned action besides being arbitrary , ilegal and malafide is also

liable to be condemnéd and set aside as same-has been do“ne whimsically,

<
3

capriciously and undér célorable exercise o't'power wlthout-due applicaﬂoh o\ff

mind. The applicant cannot be termineted in.the way the same was done as per

the order of afpp_ointmeht. .

L

For that”the order so aésailed and the entire exercise of poWer has been

_performed m violation of the pnnclple of natural justice and admlmstrahve fair -

play. The orders as such is I:able to be quashed and set aside.

For that in ‘_ahy view of the matter the impugnéd action is bad in law as well as in

fact and as such the same is liable to be quashed and set aside.

Details of Remedles exhausted :-

The appllcant declares that he has no other alternaﬂve ofﬁcaclous remedy other

than to approach this Hon'ble Tribunal for getling redressal. The applicant w..o_

isa m‘rﬁed‘, is the lone eér‘ning member of the family and as such the applicaht

also-d_e_s_eni'e interim order to protect himself from irreparable loss and injury.

The SUbIect Matter In Agitatlon
That the appllcant further deciares that there Is no suits, appncation or writ :

petit:on pending before any court or tribunal \mth regards to the. matter as

aglt_ated in this petmon. o

L...conra.
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10.

-11- -

Under lhe‘facts and cirot.imstences stated above the applicant humbly prays that

this Hon'ble 'Irnbunal may be pleased to admlt this . appllcatlon , call for the

—

records and after heanng the parﬂes may be pleased to pass an order sett!ng

aside the- !mpugned order dated 1 4. 2002 (Annexure-) and further be pleased to

issue directron upon the Respondents to remstate the apphcam back to hrs

R

servlce with all beneﬂts~andlorpass such orderlorders to which the appiicant Is

T~

entitled as‘pel law and=-equity includlng the cost of the proceedings.

lnterlm Tellefs If any :-

Under the present facts and circumstances, the applicant prays that the ‘

rmpugned order dated 142002 passed by the Respondent No. 2 may be

stayed.

IP.O.No. deted -

only) Is enclosed.

) ..Contd‘

" for Rs. 50.00 (Rupees Fifty
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" VERIFICATION .

} ,SriLal Babu Ram sfo” Bhagwant Ram aged about 36 years, resident of
Garubandha Village, P 0 Misamari dtstrict- Sinitpur as the apphcant in the
instant application do hereby verify that the siatements -made in this instant

application 12, %, 4(v?%% 29,0 618), 6 XY " paragraphs

are true to my knowledge and belief and those in paragraphs lr(i;?, redn) &re being
matters of infofmation derive_d from records which | believe to be true and the
rest are my humble submission before this Hon,ble Tribunal. |

i stgn this verification on this 27"‘day of May, 2002 at Guwahatl

ot ot

SignatureT.
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KENDRIYA VIDYALAYA No -11 MESSAMAR&
PO Missamari : ‘Pin - 784506 ,':

Dist. - SONITPUR : (ASSAM)

)

1 . i . o e

The undersigned has received an allcgation against
Mr. L B Ram, PRT rogardingihis misbohaviour towards Kumnri :
Lo al Rinku a girl child of class VI A.-. C o v , ‘

[f‘ e : IR AN

fSri TNNNamboori (Senior PbT)=~ Convenor

“Mrs D DTSeal: (Head Mistress) I éi
S Sri B Ram, (Tr Rep of VEC) and Yo e ;
4) Mrs Kiran, Shokhawnt(Parcnt ‘member of VMC) e
- i3 constitutod a8 POr KVS 1OLEQL NO.F.39- 1/2000 I(V (GR) /2065~
103 dated; 30t|h January 2002, ot -5 | o
. . ~«~Hence,he 1s directed to co-operate with -the c0mmittco in
the prococdings and give his explanation on or before 16« -?OO? ‘
by 10 aomc l L. .l
; ‘ (‘G RaMa ! C’)ﬁj(cv :
! . PRINCIBAL| &0 . ,
To

ﬂTﬂTﬁ[Principalva::
¥ i qoel, frerardt
K.Y. No-1, Missamart

vsri L B Ram, PRT,
K.V,Mlssnamari

Copy to:

1) The Chairman,
V.M.C,
K.V,Missamqri

u
2) The Chairman (Nomince),
V.M.C,

KV, Missamari

3) The Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Regional Oiflco Guwahati

i e

P

( G .RaMA RAD ) -
: L PRINCIFAL

[



L L. B. Ram,PRTofKV

To,

The Enquiry Committee, |-

K.V. Missamsri. -
Sir/Madam,

Kuman Rinku of C!ass VI
play behmd it and some han

2. The allegation raised by

16

. ANNEXURE-B

stsaman firmly deny the alleganon ralsed agamst me by
A'ltis completely baseless and exaggerated. I doubt foul
ds dellberately want to put me in trouble |

the student was not brought to the knowledge of either escort

lady teacher or Prmclpal on the same day (9.2. 02) It shows the conspxracy behind it. -

3. As far as the matter of touchmn the students I had never touched any student with bad

intention. I behave thh
4. When Km. Rmku came

and windows of the S

them ltke my own chtldren. I show them fatherty affection.
to collect the dairy to the scout room at 13.15 hrs the door v

cout’ room were open. A number of scouts -students and

watchman were standmg near the scout room She collected her dairy~ and left the

scout room 1mmedxatety .

Bemg a teacher I cannot
in such type of' nnsbeha‘
Thanking You, |

Date- 15.2.02

nnsbehave with any student and knowmgly I never mdulged‘

vior as ﬁ'amed agzunst me by the said gtr‘

Yours faithfully,
- Sd/- L.B. Ram

PRT, K.V., Missamari. ’
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KENDRIYA VIDYALAYA SANGATHAN B R
M‘ama‘u “Reglonal Office . f
: arSTre Srfaarest . MangaonChaﬂMI
TATETY 1781012 Guwahati : 781 012
: L No.E : 13- 8/94-rvs(GR)/ex;G“'~¥O Dawd 25 02, 02
C e | | " OFFICE ORDER ‘
; S . ' s
i Shri L.B. Ram,PRT, recently posted Qf:Kendriya;4.

2 Vidyalaya, Digaru is hereby directed to report to ‘the
A 7' Principal, Kendriya Vidyalaya, Missamari on 27.02.2002(F/N)
: : "f{qxuappearing;bnfaxe:th@ enqubsy-committee without f@il,

| e ““He will be paid TA/DA as per rule for - the
EY'}aforesaid journey, .
'f/"fT°’ ) Lo L T S I
Shri L.B. Ram,PRT “ ((De K. SAINIT) 3¢
. Kendriya Vidyalaya ASSISTANT COMMISSIONER (Zf”TTA"“'
; igaru, . L
| 0py to - ) .
; ‘1. The Principal, K.V. Digaru with a requested to .-,
i 53- ,,relieave Shri :Ram with a direction'to report to the Principal‘
Kendriya ‘Vidyalaya, Missamari on 26,02,2002, .
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SPEED P“OS‘I“/CONFI_DENTIAL

| KENDRIYA VIDYALATA SANGATHAN
~ [VIGILANCE] -
.. 18, INSTITUTIONAL AREA: . .
» SHAHCED JEET SINGH MARG .
NEW DELHI- 110016 ‘

S

No.F,10-4/2002-KVS(Vig.) ST ”Daitsd: 04|o4) oo
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WHEREAS, Shri L.B.Ram PRT, Kendriya Vidyalaya, Digaru has been prima
facle found guilty of Moral Turpitude involving exhibition of immoral and sexual
behaviour towards Miss Rinku Kumari, a student of Class VI of Kendriya Vidyalaya
Missamari durmg a scouting camp on 9.2.2202 in the Music cum Scouts and Guide - . 3
Room. - ~ ' .

WHEREAS, the undersigned is satisfied with the Summary Inquiry Report P
submitted by the Assistant Commtsssoncr Reglonal Office, Guwahati, statement of the ' S
victim airl student and other students of thc: Vidyalaya, statement of the teachers and : ‘
the Principal of the Vidyalaya, that thc said Shri L.B.Ram FRT, Kendriya Vidyalaya,
Digaru is quilty of Moral Tumitude involving sexual offence and exhibition of immoral 4
sexual behaviour towards the girl student of Kendriya Vidyalaya, Missamari, -~ - s

Central Civil Services (Classification, Control & Appeal) Rules, 1965, to hold regular 4
inquiry is not cxpcedicnt in this casc as the same may causg serious cmbarrassmcnt to )
the said student and her parents. _ ~ 1

AND WHEREAS, thc undersigned is further satisficd that the proccd‘drc of (

The evidence on record establishes the guilt of the teachér and hence the N
continuance of the said Shri L.B.Ram PRT in a co-educational- Institution like Kendnya
Vidyalayas is prejudicial to the tnterest of the students and the Vldyalaya ;

NOW, THEREFORE, the undersigned, In the capacity of the Fommlfqlmmr
ICV.5. in exercise of the powers undcr Article-81(b) of the Cducation Code for Kcndaiya n
Vidyalayas, hereby terminates the services of the said Shri L.B.Ram PRT, Kendrlya
Vidyalaya, Digaru with immediate .cﬁfgct.

shri L.B.Ram PRT,, Kendriya Vidyalaya, Digaru will be Apald Pay &

Allowances for one or three months as the case may hc as admissihle under the roles.
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( H.ICAIRAE )7?/071rm >
' COMMISSIONER
DIRTRIBUTION :- .

“A. Shri L.B.Ram PRT,, Kefdriya Vidyalaya, Digaru

2. The Principal, KPndnya Vidyalaya, Digaru with the direction that the Pay & '
Allowances Lo Shri L.B.Ram, PRT, in {ieu of notice period is Lo be regulaled in lerms SR
of Article-81(b) of Eduration ('oda fosr K. Vs, In case Shri L.B.Ram Is a permanent ,
employee, he should be paid three months salary in lieu of notice period. ‘ ]
Principal, Kendriya Vidyalaya Missamari.

. The Assistant Commissioner, KVS, Regional Office, Guwahati f
. Guard file. M/
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feme-782 402 - DIGARU-782 402 R
qY. HHATYL, FTHET (376 ) P.0.: Sonapur, Kdmrup (Assam) -
ﬂ;N°?.??.K.‘.’F?/‘.‘.“/Esm/z"““‘93/’ TP Dae. AmAS02e
OFFICE ORPER B
With reference to :the XVS(HQ)- erder NG ruie__; .fégfff'?i}

4/20602=KVS(vig) dated 1-4-@2, plecase . £find. enclbsed
‘herewith cheque N6.887123 dated 4-4~02 for as,9766/«»
"(Rupees Néne thousand seven hundred sixty si.x enly)
tewards ' the payment of eone menth' | salary alengwith

.....

‘netice peried (4 days) .as yeur aervices are tex:mibatoa

by the C@mmissi@ner.xvs(ﬁn) New ﬁﬁlhioa= “ - '?A;“il‘“
Te | - Q‘:VG “ lﬂ"x’
"\ Mr. L.B., R&MPRT, | - ( grinZ§R§2 |
RV AFS DPigaru. s ]
_ : gm /let.‘lpd »
Copy tes. . . e, gogweael K.V, AS Lo
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1, Th . ;
» The Asstt. Cotmissioner,ifE(H B Asair 02402 .

2, The principal, kv Missamari., -
3, The Chairman, vm: RV’ AFS” Eigaru. .
4o The Chairman. vMC KV Misaamari, A
-
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IN THi CENTRAL ADMINI STRALI VE ZRIBUNAL
GUWAHATI BENCH,

Oele N0w 172/02
shri Lal Baku Ram,

~Versus- -‘_

Ke Vc.Sc and others,

in the matter of -

wWritten statement on beéhal £ of the
Respondent, -
AND

In the matter of -

shri s.8, seéhawat,
Assistant Commissioner,
Kaxdﬁ.ya'vidyalaya Sangathan,
Guwahati Rejione
- evseses Respondent, -
The hunkl e written statement of the Respondent

are as follows s-

1.' That the Respon.deat: states that in the original
Applcicatian he has been made party and a oopy of the ,same

- has been serve® wpon him.  The ResponAent has gone through
the oontents of the pétition an?d understoo’ the same anA
and he is oonpetent tn file the written statement -n behal £
of him an~? for others, they being the official RespmAents.

20.....
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2 That the resgpondent states thAat, the statement an~
averments made in the .original ‘application are totally
Aenied, 'J:ﬁe statements whidh are are not bom out of
reomris are Aenie?, The bqaonait further states that the
statement which are not specifically admitted may be deemed

tf) be Aenied,

3.  That the Respondent states that before contmverting
the statements an? averments made in the abnve spplication
the Respondent craves ieave nf this Hon'bl e Tribunal to
submit the following facts of the case in brief nf the case

for appreciation.

a oonplaint of sh, N.K.Rampravesh, JE (Civ), Missamari
was forwarfes to Kvs by the office of HRM rejarding mol esta-
tion of his .ﬂ.aughtér: Km, Rinku a student of Class 1 of
KenAriya vi*yal aya, Missamari by sh, L,B.Ram, Primary
Teacher of KenAriya viAyalaya in ‘the music rmom on 9th
Fes, 202 ' |

the assistant Commissioner, Rejional 0ffice, Guwahati

was Alrected to oonduct a summary inquiry into the conplaint,

.~ the assistant commissioner got the investigation Ame by

Aegputing sh, B.C.arukh, Education Officer, smt, s, chelin,

Principal Kencriya vidyal aya, I0C Noonmatd, an® gmt.suszhila
Lazman, 1GT(Eng) KenArlya viAyal aya Missamari. The gai~
comnittee confucter? a Aetailed inquiry in the viAyalaya on

Do 2 D02 anA intermgate’ the sturents incdlulding the victim
(/

Girlsesenes




victim gizl, the teachers indu~ing shri L,B.,Ram,against
whc;m t-heronplaint was made, the parents of some of the
other oonpl aining girl stusents, They al 0 inspectear the
vidyal aya premises ind u%ing the music room anA the
soouts an? Guile Room to have a proper perspective

of the matter,

The report submitte’ by the gforesaiq coumittee

omtaine’d the findings as wnder.;

1l Mr, L.B Ram, PRT KenAdriya viAyalaya Eigam and gecout

Master of Kendriya vidyalaya Misamari instructed Km,
Rinku, I-a to oome to the Music cum sooui and Guide
m0om on 842, DO 2 same time petwem 1 PMtnl.30 PM

tn take sonut and guire Aiéry.

2. Km. Priyanka pagar, Class V saw Mr. L,B.Ram going
with KM Rinku putting his hand over her shoulder and

taking her towards the music cum socout and guide room.

3. as per the statement of Km, Rinku an? after interroga-
tion with her an® Mr. L,B.Ram, it is ascertaine’ that
there was no body in that room at that time., Being
seoon” gaturday it was holiﬂay for the schonl. Only
1 3 nos nof goouts and GuiAes were ptesent in the
viAyal aya for the camp. Honwever, as it was the lunch
hour nokody came fnwards soduts an® guides cum music

D0Me
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6.

8.

“

Mr. L.Be. Ram, 8;.? per KM Rinku's statement, aske” her to
mpen the almirah and ®ring out the scout an~ guise
slary. wh.i.le' sghe did sn, he xisse? her and pl aced

_her on hislep an~ kisse? her, agaln in her lips anA

squeezed her an? placed her on his lap anA? kisse® her
again in her lips anA sqeezes her breast an” tnuche?

her bottom, . ~

Kme Rinku went crying to her patml 1l eader Kme. Frinky
saikia ané@ reported the matter. Kme Frinky, in tum,
went tn Kme MaYa Pradhan, the trpop leader, an=?

reporte the matter,

Km, Rinku AiA not report tﬁe matter to any escort
Leacher on 9,202 and 10.202 On 11,202 she gave
a written o’mplaint tn the principal Jjust after the
mming asseuialy.

the principal cal.l_eﬁ. ME €e 5.D,seal. the Headnd stress

and told her to make an enquiry.

this activity nf Mr. L.B.Ram is oormkorated with ke
his previous simil ar mi sbehaviour towards gird students

recoried in the prdiminary enquiry enquiry report,

which has been re-examinel by the present committee.

concemen teachers an? stulents were interrogatel anA
then statements nbtaine’ in this onnection which are

summari zed b ow ;

(1) o coosves



(1)

(11)

(i1i)

on 2.9, D00 parents of Km Rinku susmittes

a oorplaint zx@R against My, L.B.RPm misbehaving
with their Aaughter \qhile. she was in dass v‘

Mr. L.BoRam was her class teacher., at that time

Mr. L.B..Ram confessea and beggel for forgi-vmeés amR
anA assure’ that he would not repeat this kin-~ _éf |
behaviour in future in front of Me. Aruna gharma
PET, Mr, A.K.Mishra, then 1/c. Principal anA
Rinkut s parents, However, Principal changeAd.
Rinkuts séction from v-C w Voo

on 7.2,02 Kme 2Zinky salkia saw Mr., L.B.Ram

squeezing the breast of xm, sijjimal, VI-A in music »
room vhen she went o practise Aance for forth- -

ooming soout and Guide camp on 9, 2.02 an® 10. 2.0 2.

At Kendriya viAyal aya Noénmati. Kme Tritiya gopan
an® Kme Pallavi Rabha, saw Mr., L.B.Ram repeating
the same activity tnwards Km archana gas. of '

Cclass VIII.

9, From the previous incidents narrated by the eye

witnesses and other circumstantial evidences, the

oomnd ttee Araws the concdlusion that Mr. L,B.Ram, PRT

and soout Master nisbehave? with Km, Rinku by ki ssing

her anA swueezing her breast.

the aforesaid finAing of the committee i:= supportes

by the statements of students/teachers an® parents of the

Viﬂyal aYae

The..'...



'The assistant OOMSSioner. Reglonal office, Guwarfat-:i
while forwarding the Report has okserges that the sai~
teacher is pz:l.ma;fac.i.e guil ty of mmmoral oon~uct towards
the gird student an? as such 'app.mpriate action to be
initiate? against binu |

The commi ssioner, Kvs having omsideres the case
in ~Aetail an~ having gone thmugh the Inquiry Report anAa
the statements of the stuﬁamté, teachers, anA parents

remrlel Auring the oourse of Inquiry an® other circums-

. tantial evidence, anA? having oome to the omclusion that

shri L.B,Ram was prima-facie guilty of immral om-~uct
towar?s Mi s Rinku Kumar of Class VI of KenAriya wiAyal aya
Missamari, Uook reoourse to action under Article 8l(b) of
Eau;:atim ¢coe for Kvs anA _t.eminateé his services vire

oraer datel 1.,4.,02

.-

. aggrieves by the saiA order of termination,
shrd L.B.Ram preferret an sppeal with the vice-chairman,Kvs.

The observation #f the vice-Chairman, Kvs while
Al sposing of the appeal nf shr L,B,Ram is place’ at

Annexure - *at,

tn the light of submissions made above, the parawise
ooments on the 0.A. may pl ease be peruse’ as unAder ;

4, That the Regpondents states that with regara to
paras 4.1, 4.2, 4.3, 4.5, the RespmmAent Aoes not forwars

AYeovsevee
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(i) an 2.9, 000 parents of Km Rinku submitte’
a oonplaint zxeR against Mr, L.B.RPm misbeéhaving
with their Aaughter whil e she was in d ass v-
Mr. L.BesRam was her class teacher, at that time
MZe L.B.JRam oonfesse;! an”? beggel for forgi'vene'ss mR
anA assurel that he woulA not repeat this kinA .éf |
behaviour in future in front of Ms. Aruna sharma
PET, Mr, A.K.Mishxa, then 1/c. Principal anAd
Rinku's parents, However, :éﬁncipal changet.

~ Rinku's séction fom v-C t{) V=hAo |

(1) on 7.2,02 Km. Zinky salkia saw Mr. L,B.Ram
squeezing the breast of Km, sijjimal, VI-A in music
room when she went (o practise Aance for fortha. |

(i1i) at KenAdriya vidyalaya Noonmati, Kme Tritiya sopan
‘an® Km, Pallavi Rabha, saw Mr. L.B.Ram repeating
the same activity towards Km archana f—sas, of '

Cl ass \III.

9. From the previous incidents narrated by thé eye
witnesses and other circumstantial evidences, the
oomnd ttee Araws the oonclusion that Mre. L,B.Ram, PRT
anA goout Master misbehave’ with Km, Rinku by Kissing

her an? swueezing her breast. -

The aforesaid fin“ing of the oommdttee is supporte’
by the statements of students/teachers ana parents of the

Vj.dyal aYae
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.'rhe Asslistant om'mnissioner, Regional office, Guwal-’gat:i
while forwar?ing the_ Report has obserges that the sain |
teacher is prima-facie guilty of mmmoral omm~Auct towards
the gird student an? as such 'appropx:i.ate action to ke
initiated against him, |

the comnd ssioner, Kvs having omsidered the case
in Aetail anA having gone thmugh the Inquiry Report and. -
the statements of the sturents, teadiers, anAd parents

reomried Auring the oourse of Inquiry anA other circums~

. taantial evidence, and having come - to the oonclusion that

shri L.B.Ram was prima-facie guilty of immral om-Auct
towaris Mi ss Rinku Kumar of Class VI of KenAriya viAdyalaya
Missamard, ook J:eooﬁ::se to action under article 8l (b) of
Eﬂu;:atim core for Kvs anA ﬁer:minateé his services vise

orler Aatel 1.4.,02,

Aggr.ievea by the saiA order of termination,

" ¢hd L.B,Ram preferre? an appeal with the vice-Chairman,KVs.

the observation 6f the vice-Chairman, Kvs while
Al sposing of the appeal of shri L,B.Ram is placed at

annexure - 'a',

tn the light of submissions madte above, the parawise
omeats on the 0,A. may pl ease be peruse? as unAler

4, That the Regpondents states that with rejars to
paras 4.1, 4.2, 4.3, 4.5, the RespmAent Aoes not forwara

ANYeoseeosee
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any oomment anA so.far statements made in para 4.6, 4.1,
4,8, 4.9, 4,10 anA 4,11 the Respondent Aenies the statements

and forward the commant as f0llows -

Tthe applicant was terminater from the service of the
KVs by the commissimer: KVs for having indulge® in immoral
omnAuct towards a gind Atulent of the viAyalaya, The
sunmary inquiry conAucter in this rejard at the behest of
the commissioner, Kvs hela the chapye prima-£facie pmver
against the spplicant. Hence, base? mn the oonsiteration
of the facts an? circumstances nf the case an? having
applie! his min4, the commissioner, Kvs Py inwking {:lme
pmvisimns unAer article 8l (b)/0f Biucation cove for K, vs.
passer the orAer of terminatisn fom service upm the
appkkexkknx spplicant,

A oomnittee omstitute’ by assistant commissimer,
Regional office, Guwshati ommAusted the summary Inquiry in
terms of the pmvisions of article 8l (b) of Education Coade
fbr K. Vse as Alrectea by the commissioner, xBs. 1t is
evident from the Report baset on the statements of the
stutents, teachers, anA parents remries Aurdng the course
of Inquiry and other circumstantial evidence that gpi L.Be
Ram has been prima-facie guilty of mral Turpitude inwol ving
exhibition of immoral sexual behaviour towards Km Rinku by
kissing her an~® squeezing her breast, The past omn-~uct of

the teacher in rel ation t» other giri stufents an~ towarAs

ﬁ‘eooooco




the particular victim gird, Km Rinku. R¥E to whose
parents the teacher ha? tenAerea apology anA a promise
for restraint but t» no avail, d early manifest the
Aepravity of the mindset of gh L,B,Ram. Because nf such
Aeprave’ behaviour of the teadxér, the sturents are at

omstant peril of being exploiten,

sh, L.B.Ram has al &5 been given an opportunity to be

hear? in person an® his statement reocoreea by the gai~

. Commi ttee which Aoes not bring any material fact absnl ving
‘him of his afore-mentiones md sb éhaviour,

In such cases of misoonAuct inwnl ving moral turpitude,
onAucting a r:egui ar inquiry an? Adepartmental proceelings
unAder the ccs(oca) Rui e€s, 1965 is neither feasibl e nor
rerirable for the following reasons 3 |

-

1. 1t will traumatize the girl students who have al reaqdy

uwrergon€ a lot of trauma,

2, puming summary inqQuiry, the statemants of the Ggird
students were reomrded by the Simmary inquiry comm ttee
itself when there was nobndy except the victim girl
but in the regular inquiry wmaer ccs(Ccca) Rl es no.
such privacy can be maintainea.
3. ;uﬁng the regul ar hearing the girl students have to
face 1nqQuiry officer, Presenting officer, charged
officer and his pefence aSsistant. There will be a

lot of embarrassment to the giAd students.

40'.0.



)

4e

5.

6.

7

8.

puring the r:egﬁlar: inguiry the po has to tn asgk
certain questions from the gi:i students during
examination-in-chief to defend the case in support of
the department likewise the chamyed officer and his
pefence pssistant has to cmss exanﬂ.né the victim
girls by asking several - (ncompertolle. —  wuestion s
having rel evance of the o~ 1 n;\kvanca for proving
the chamged ofﬁcer:. as innocent. |

Naturally thete will be Al W‘&‘d;*’ﬁ during the
cmss examination vhich will be an embarrassing
situation £n the gird students as well as for the parents.

1t has also been observe? that chamje? 0ffiver exercises
a lot of pressure on the parents of the victim girls to

withdraw their oomplaints against him an® in most of the

- casegs he xxxuse succeels and parents reéluctantly have to

withdraw thair oonmplaints in orxder to save the situation,

stufents have a 1ot of resgpect mg for their teachers

as such , Auring the cmss-exgmination, it is apprehende’
that the girl s cannnt bear the influence of the teachér
anA will diange their statements, .

It has al s» been observer that 4ue to the fear of the

. onservative society, pargnts Ao not like unnecessary

publicity of the case of moral tu;:pif./;uae to awin” social
stigma.

90..0‘.0
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9. C(ontinuet xx presence of the charge? officer in the
school or at least his presence Auring the incquiry will
make the victim gird stu'ents as well as their parents

harasse? ana ﬁx:aumati ze? Adempralised, etc.

In a lanAmark julhement in the case of pvinash Nagra
-Vs- NVS given by the Hon'ble suprement court of InAia, |
it has been temarker that teacher owes Aual fun’amental
Auties to himsd £ an\a\ to the gociety, As a menber of the'
nobl e teaching prmfession, he shouls always be willing,
sl f Aiscipline’, Aevicate? with integrity to remain ever
a leamer of knoul edge, mtdli_g'aztly o articul ate &x an~
commmitate snA inbibe in his sturents, as social Auty to
impart efucation, to bring them W with Aiscipline, incul cate
to abjure violmce.ana o Aevelop scientific tenper with a SxEXE
gpirit of mquix:y'md reform cmstant’:ly to rise to high levels
in any w,aik of life, Mahatma GanAhi, Father of the yation
hag state? that *a teacher gannot be without character®,
1f helacksit, he will be like salt without its savor
stutents iabibe more £mm the teachers own 1ife thap they Ao
from books. 1f teachers inpaﬁt all the knowl erge in the
wrla to thekr students but Ao not incul cate truth anA purity

‘amongst them they will have betrayel the sturents', Therefore,

when the gnciety has given such a petestal, the omauct,
daracter, ability an? Aisposition of a teacher shoul~ be

to transform the students into a Aiscipline® citi zeb inquisi-
tive to leamy intdl ectual to pursue in any wakk of life

»
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with aeaication. Al scipline and ~ewting, with an
inquiring minA but not with blind customary beiefs,

Kendriya vidyal ayas are co-educational institutions
wAer the care of PMper menagement anA to look sfter the
wel fare an~ safety of the ginls, therefore, greater
responsibility is thrust on Kvs to pmtect the youmg
dﬁilﬂrm; in particular t'hé grmowing wp girds to brigg them
W in Alscipline’ an? Aeticates pursuit of excell ence,

the fallen stancard of gh, L.B.Ram is a tip of the
icebarg in the Aiscipline of teadhing ;noble an? leamenr
pmfessim, without a Aedicater anA Aisciplinea teacher, =
even the best esucation system is bowma to fall 4t i
therefore the Auty of the teachér to take such care of the
pupils as a careful parent woul® ke take smaxxmxxe of its
chilAren anA the oralnary Principl e of vicaronus liability
woul? apply where negligence is that of a teacher,

mder these circumstances the omauct of she. L.is.aam
has been perceives to be wnbeodming of a teacher much 1 ess
aloom Thus, ondufing a regular inqury wn-~er
ccs(Ca) Rul es, 1965 is not viable as it woul A exonse the
mAesty of the girl stutents to the tardy process of crmss-
-examination at its-éltar:. Hence aispé:sing with the
requirements of hal*ing a regular mquiry in this case, ann~
inwking the provisions of articl e 8l (b) of the Efucatinn

CofanOOOOQ



code for Kendriya \ﬁ.dyalayas, the services of gri L.B.Ram,

PGT (Chem) has been terminated by the c}anmissimer:, KVs
since his retention in a op-educational institution like
KenAdriya viAyal ayas is prejuiicial to the interest of the
students and the vidyalaya,

Se That with regard to statements mase in para 4.4 the
Responent denies the statement and states that the appllcant
has been allege® to have wnAducter similar Aeprive? acts

towards, Kme Archaxa-gas; of class VII11 at Kendriya vidyalaya

. Noonmati as witneesed by Km, Trtiya sopan an® Kme pall avi

Rabha, an? reportel tn the menbers of the enquiry committee,
In fact the service of the applicant is not at all
wnbl emi shed as claime? by him as it has been besottes with
many such indecent of mi sbehaviour with §irl s of KenArdiya
vidyal aya, Missanari an? Kendriya viAdyal aya, I0C Noonmati
as he was a soout master he use’d to attend §/G. camps in

Aifferent ﬁﬂyalayas nf Regional office Guwahati,

6. that with regard to statements mate in para 4.l 2,
the Responent Aenies the same anA states that it has
nowhere allegel that the incident took place in the
presence of all the soounts - guides an® teachers of the
vidyalaya present in the camp, As reportes by the victim
gind, she was taken to the music mom by the applicaat on
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some pretext where hé AiA the perverted act which has been
ormborated by circumstantial evidence, He ha’ al o invites
the gizl to come an? sleep with him at night in the music
moom furing soouts anA guides camp otherwise he woul A fail
her, I1f she came, he will give her a badge an*® take her to

— all soout anA guive camps. The girxl got so scare?d of theae
overtures that she hung dosely to the patinl 1eaver tn whom
she h.aa, repose® the matter instantly an” later tn the

Principal on the fir:st: working Aay,

7. ' That with regards to the statements made in para 4.1 3,
the rRespmnAent reiterates the statements made fenying the zkxkpexrs
statemant 4.6, ~ 4,11 anA state that, a regular eaquiry as
envisage? inder Rule 14 of cCs(cca) Rules,1965 was #Ee not

~ omsivere? feasible in the present case and hence Aipensing
with the same action waR” initiated sgainst the applicant by
the commd ssioner, KvVs as per povwer vester in him un~er the .

provisions of articd e 8l1(b) of EAucation code for kvs.

The Respon'aents in i:his regard regard craves leave of
this Hon'bl e Tribuwal to refer the Juigement anA orler passes
by Principal seat , New pelhi, The O.Aes NOe 1376/ 2002
between srl K.M, sharma -versus~ Union of India passed an
28th of May 2002,

8 - That with regar? to statements made in para 4.14,
4,15, 4,16, the Respondentx Aenies the same an”? states that

the.-.ooo



the averment of the applicant is not orrect as the
victini girl haA immediately reportel the matter tn the -
patml leader tp vhom she had access to. Her omsequent
action is telling how she was scare? of the applicant to -
move nut an~? hung aose to the patml leader, However
she reported the matter to the Principal at the first

. instant,

His averment of being harassed on acoowmn® of hig rift
with some teachers is basel ess anA after-thnught, 1n his
appeal, the applicant has alleged &k rift with one lady
teacher, smt., aruna gharma PFY. Now he has state’ that his
rift with ghri Nambnod has caused the compl aint whereas the

name nf thig teacher has not surface’d before,

9. that with regard to the statements ma“e in para

4.17 ‘ahr’ 4,18, the Respondent réiter:ate the statements
made in para 4 of this wrhtten statement anA states that
the applicant has been given anple chance tn Aefen2 hise
case Auring the oou_r:sé of the summary enquiry an~® his

. statement was reocordes, Further he was al eo hears
personally by the Vice Chairperson Kvs before aisgposing his
apbeal. 1t is further stated that the various courts of
law have examine? the pmvisions of article 8l (b) of
Education code of K. V. S. anA? h.ave uphel A the Aecision of

. the comml ssioner KVs in similar cgses.
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10. that with regard to the grounds as presented

by the gpplication, the Resppondent states that these

are not good gmunds on the facts state? above Aenying
the statements made in this 6Iiginal application anA
further states that the procelure Aetaile? for comments
at para reiteratel, The pmc&ure Aetail e? for coAucting
regular inquiry wmAer ccs(cca) Rules 1965 has been

Al spenser with as it' was oonsiAeres by the Commi ssimer,
EvS, after going thmugh the facts and circumstances of the
case and having applie? his minA t:hai: it is not viable as
it woul? be to expose the mnAesty of the gindl students _{:o
the tardy pmocess of cmss-examination at its altgr an-

hence taking remurse to the action stipulates wAer

article 8l(b) of Eaucation code for Kvs., the applicant

has been terminate’l £mm the service,

The gpplicant has been given ampl e chance tn Aefen~s
his case Auring the ourse of the summary inquiry an< his
statement reooried., Further, he was.al so heard personally
by the vice-chairperson, Kvs vefore Ai sposing of his
appeal .

Rejarding the averment of the applicant that viol atiass
of Principl es of Natural Justice has been Ame anA there
also being violation of grtiche & an~” 31 of the

cmstitution of InAia, it is submittey that aforesais

PIOVisiMeceses
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pmvisions of article 8l (b) of Education Ccode for Kvs
are time tested, 59(‘.1.@16:-1’ taken by the commissianer -
under. these pmvisi:ms have bém uéheld by wvarious
fribunal s/Courts,

11.  that with rejamd tn the relief sought by the
applicant, the Respondents state that in view of the
perverse act of the ppplicant towards small girls, he
AaiA not Adeserve any kinA of relief, ASs such the oraser
of conpetent authority, ter.ﬁrinating_ the services of
the applicant wAer the provisions of article &l (b) 5f
EAucation code of Kvs and al 0 the decision nf the
appe la te authority to upholA the Orlers passed by the

commi ssioner may be uphelr?;
7,

verifi cation/ AF—(P?(?‘V}
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AFFIDAVIT

I, Sunder Singh Sehrawat, age about 52 years, son of Shii larish
Chander, presently working as Asgistant Coramissioner, in the Regional

Office of Kendriya Vidyalaya Sangathan, Maligaon, Guwahati, do hereby

solemnly affirm and declared as follows :

1.

That, § am the Assistant Commissioner of the Kendriya Vidyalaya

Sangathan, Maligaon, Guwahati, as such I am acquainted with the facts and

circumsiances of the case. By viitu of my office I am competoif to swear

this affidavit.

That the statements made in this affidavit and in the accompanying

2.
application in paragraphs. 1, 3, 2 r pa<l) are irne
\ 7
10 my kaowledge, these made in

being mattor of records &

PAFARTEPILS gquk) .

frus to my infonaation derived {herefrom. Arnexures are (ue

copies of the orimnals and groups urged are as per the fegaf adwvice.

And I sign this affidaviton this the___( thdayof Do, ‘2.

Identified by me

'N\MM:«@’LM T DEPONENY

Advocate’s-elérk

P Mgl Jedmes At
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NOe. F.9-43/m0 Z'KVS ‘Vig:z .

subject ;- Appeal by Shri 5,B.Ram, €X-PRT, Kendriya
vidyalaya, Digaru against the order of

termination wnder Article 8 (b) of
Education Code for Kvs.

Shri L.B,Ram, €X-PRT, Kendriys vidyalaya, Digaru has
preferred an appeal dated l4.4. 02 against the order of
his services by the commissionen. KVS under article & (b)
of Rducation code for Kendriya vidyalayas. wpe was given
a pexmhal hearing on 22, Te 0 24-

1) The uwdigputed facte of the case are that shri L.B.
| Ram was a Soouts and Guide Teacher and a canp had
been of;gan'ised On 9:02. 002 t9H 1062 002 at K, Ve
,m.ssam:r,i where 87 boys gnd 48 girl s participated,

Besides ghrd L.Bs Ram, there were 9 t&dens

including four lady teachers.

2 A oomplaint was received £rom shri N.K.Ram Pravesh,
Je B (Civil), Missamari regarding mnl estation of his
daughter Km, Rinku, & student of Class-~VI, K, Ve
Missamari by shr L.S.Ram.K.'v., Cigaru in the nmusic
room on 2th rebruary, 202, A prelirminary inquiry
was oonducted on 15, 2, 002 by a committee oomnstituted
by the Principal, KV, Missamary omsisting of the

following s~

M’:. QVOOC.l



Mr. T.N.N, Namkodri, PGT, |

Mrs, D,'D' seal, u, M

- shri B.Ram, PG

‘Mys, Kiran, Paz:enﬁ ne mber o£ VMCe

The coumitteé questioned Kme Rinku and nher fatner,
It reorded the gta_temmts.of the patml 1, eadex
of the gsoouts & Guldes Canp namely Pallavi Rava,
Meya Pradhan and zinky s2ikiz as well as the
d assmates of Km, REX Rinku, Km, Sijjimel and
Kme Mgziam.' It also recorded the statements of the
lady teachers Miss, L e, Mecth, Mrs. Madhu Tiwari,
Mrs. Poonam sinha as wellthe Principal ur. G. |
Ram2 Rao, the Comnd ttee tn the émclusion

thére is no €ye withess to the incident,
the ne«ile of suspicion pointes to the misbwhaviour
of thel.BesRam, PRT .as per the gtatetﬁmts given by
Kme sijjimml and Km, Ma.mam of the same class and

Kme Zinky saikia of Class I1X-B.

in view of th€ W4 nature of the all egation, i,e,
mol estation of a ginl student by the teacher a
summary inquiry was oonducted on 5,2 2002 by the

" asstt, Commissioner, Regional Office, Guwahati by
deputing ghri B,C.arukh, Education Officer, smt. S.
Chetia, Principal, K.V, IOC, Noonmati and Smt,Sushila
Laxma;n. 6T (English), K, VeMissamati The Committee
omducted-a detailed inquiry snd £indings of the
mqu.i.z;y are ag folloegs 3= (quote) ;

.'1...0.00



Mr, ﬁ.B. R&mM, PRT, KV, Digaru and soout Master .

of Kendriya vidyalaya, Missamari instructed

Kme Rinku, VI-a » 10 the Music cum seout and

Guide Room on 9.2, 202 at about 1 PM to 1.30 PM

to take soout and guide diary,

Km. Priyanka Dagar, Class V saW Mr, 1,.Be Ram goin'g‘
with Kme Rinku putting his hand over her shoulder
and taking hét: towards the Music cum Guide rRoom,

As per the statement of -i{m. Rinku and af ter
intermgation with her and vr, L.B.R2m, it is
gscertained that there was nobody in that room at
that time. Belng Seocond gaturday it was holiday
for .tqae shool. Only 1 d nos of scouts and guides
were present in the vidyalaya for the camp,
Howevér. as it was the lunch hour nobody came
towards came towaras soputs and guldes cum music

00Me

MFe 1, Be Ram, as per Km, Eiriku's gstatement, a_sked
her to open the almirah and b::ing nut the soout
and guite X Diarye while snh® did s, he kissed
‘her and ﬁl‘aced her on his lap and kissed her again’
in X ner lips and squeezed her breast and touched
her bottom,

Kme Rinku went to her patml leader Km, ®rinky
and reported the matter. Km. ¥ rinky, in tum,
went Uo Km. Maya pz:adhan{ the tmop leader, and

x:éported the matter,

6..0..0
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8.

(>§

Km, Rinku did not report’ the metter tn any esoort
teacher on 9,202 and 10, 202, On l1.2, D02 ghe
gave a written o;)uplaint to the Principal just af ter

the m>ming assembly.

The Principal called Mrs. D.D.seal, the peadmi stress
and tnld her ¥ make an enqQuiszy.

‘J.‘his activity of Mr.t,.B.Ram i= oormnrated with his
predous similar mi sbenhavoux howazds girl stwdents
recnrded in preliminary mquiz:y report, vhich has been
re-eXamined by the present committee, concemed teachers
and students were intermgated and their statements

obtained in this omnection vhich are summarized below,

1) on 30,9, D00 pa‘ments of Kw. Rinku submitted a
oomplaint against Mr. z:.B.Ram mi sbenaving with
thealr daughter while she was in Class v and
Mr. L.B- Ram was her class teacher, At that time m
MK, L.B.Ram oonf essed and begqed for forgiveness

and assuyed that he would not repeat this kind of

benaviour in future in £ront of Ms, Aruna sharma,
PET. Mre A.K.Mishra, then i/c, Principal and
Rinku's parents. However, Principal chaxged
Rinkiit s section VW=C tD Vea..

ii) on 7e¢ 202 Kme 2zZinky saik.ia saws MKe 1, BeRam
squeezing the breast of Kme Sijjimal, VI-a in
music »om vhen she west to practice dance &
£or forthooming soout and .juide camp on 0, 7,02
and 10. 202 | '

111) 'YXXXX)



iii) At Kendriya vidyalaya Nommmeti, Km. Trita
sopan and Km, Palavi Rakha sav Me, ;. B,Ram
repeating the same activity towards Kme

Arcnana Das of Classe VIiIe

9. Tmm the previous incidents narrated by the
eyé-witnesses and other circumstantial evidence,
the oommittee draws the omclusion that Mr. ,.Be
Ram PRT and soout Master mi sbenhaved wit» Km.Rinku

by ki ssing hex and sqeezing her breast® (tnquote),

The appell ant shri i_,.B.Ram was gilven a hearxing by me ‘on o
the 2nd July 02 pe denied the all€gations in wrlting and
made the following additienal oral statement. |

i) That he has aroorted meny soduts and guides groups
earliex als and no untowér.ﬂ incident has ever
occurred or reported to the Principal against him

e far,

ii) on the day of the alleged incident i.e. 9.2, 2002
Km. Rinku asked him to provide scout and guide diary.
HENCE h€ Lok her to the music wom to give her the
diary. after taking the diary she immediate l1eft
the mome The dooxs and windows of the mwom were
opan and many students were standing on the

varandzh of the room.

iii) ye has been wmngly and falsdly implicated in this
case due to rivalry of some teachers like smt.aruna

shamma, PEY, We says in an earlier incident

OECOOOO"



iv)

v)

pSSY

of 13,9, 000 in which was questioned by the
Principal, in the presence of Rinku's parents

and smt, Aruna gharma abnut mnlestatiomn of

Kum, Rinku, student of Class V. he was question- ;
ed for two full hours. AL the end, he begged
thelr pardon but mainté.ined he had done no wrong, -
He says that Mrs, sharma had an animnsity towards
him due to an altercations he had with her on |
70114 201 on the plag Day function and 26.1. 2002
i.e. after the Republic Day function in the
viayalaya. Therefore, during the latest summary
equiry Mrs. Arund gharmma, MK PET has misreported
his oonfessing to the parents of Xm, Rinku in a
similar incident which occurred on 13.9. 200.

. He omducted soouts & guides camp at K, Ve

Missamarl on 9. 2. 0 2 tn 10. 2 2002 very success-
fully and this hys made many teachers jealous and
they created pmbl eme for him £rom the very

next day,

Kme Maram and Km, sijjimal, he saié nhad reasons

to make false allegations against him because

he had pulled them up earlier on 10. 2 2002,

During the souts and guide's canp these two
girls were found shopping unauthord sedly without
permission of their teacher or troop 1 eader,

He had a large family to support and ooulc not
have indul ged in 'such i‘m:eépm sibh e acts, nye
pl eaded not guil ty.

I haVEseseccsceo
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I have gone thmugh the statements recorded eaniier
in the eaquiry of 27th rebruary 2002 and the def ence put
uwp by thé appeiant. My observations are as followe 3

1) The statements reooxied during the summary inquiry
of 27th pebrusry 202 indicates that shn r.B.Ram had
{..B.Ram had been inwlved in similar acts even priorn
to the incddent of 9th prebruary, 202 Km. 2Zinki,
Ssalkia is on reoord (statement dated 27th rebruary)
saying that she sew shrd i.s. Ram prior to this
incident on 7th Pebruary 02 squeezing Kme Shijimol‘s
breast in the soouts and guides mom when she went for
her practice for aance for the forthooming soduts &
guides campe Shijimll (6th standard) omfimms this
indirectly when she says that ;,.B.Ram had ‘herd nwer?
on the abnve occasion and had pmtested, we had again
asked hexr during this canp but she said she nhad
remwonstrated and refused to on-operate, another gin,
Archan2 Das (Class 8C) has al g0 disckosed that in |
noonmati shri ;.B Ram had fondl ed her breast and al sn
insisted an sitting ne&Xt to hexr on the retum jourﬁey
in the bus, Only after she staxted crying nhe let nher
next tn pallavi. she had not oonpl ained £earing
infamy. Km. Palavi Rakha of Class II1I-B has omnfimed
(statement dated 27th rFebruary 002 that at Nnonmati

soouts & guides camp she had seen ghri *.B.Ram fondling

AXChana' Seecocoos
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Archama' g breast, s{e al o says that this teacher
often put his hand in girl's éirt pockets ostaqsihly
tn give toffees.

In the instant case Km. Rinku gave her hirst (apparently
unisgned) onmplaint o the Principal immedi ately aftér
the assembly on the 1lth vebruary, vhich was the £irst
workinf day after the alleged incident., gshe later
signed it also.,. She says that on the 9th rebruary

shri L.B. Ram had taken her to the Music room and

agked her to open the almirah £or taking out the diary.
we ki sséd her and tald hex thaf heé loved and no one

el se, wye asked her to oome and sl eep with him at night
in the music mom otherwise he would £ail ner, If she
came, he w.ill‘ give a badge and takex her tno all scout
and guide canps. Later in her detailed statement
before the tnquiry committee on theé 274 webruary,02
ghe has Aescribed how shri Ram had kissed her all over
induding hef,anate parts and £ondl ed her. wye also
appyrached herx .at night but she cdung to pallavi and
refused the invitation, Rinku al =0 recowmted the earlier
jincident of .ml estation by the same teacher in 200

when her mother was prvoked o hit Shrd L,Ram with

her chappal s, but was saved by the intervention of the
principal and the apology tendered by shri L.B.Ram
"saying that h-e w:z.ll not touch girl s in future,

3).-0.0.0'
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S

this is supported by the statements of Km Pallavi

' Ratha and Frinky saikia. On the night betweéen the

9ty and 10th rebruary 02, at akout l ox 1,30 a.m.
pallavi Ratha says éhe saw ghri Ram calling Rinku.
rrightened by this Rinku had dung to hex (pallavi)
dosely to sle®.Km. Prinky Salkia who was the
paéml leadexr in whose tmop Kme Rinku was partici-
pating has also’ét;ated that Rinku had told ner abmut
e alleged molestation m 9th Pebruary, 02 and
that Sri L.Be Ram had called her (Rinku) to sleep
with him at night. we alsd lured her that she will
be taken to all soouts & gulides camps if she came,

otherwise he would fall nerx,

e cntention Of shri L,B,Ram that due to jeaiousy
for nis successful conduct of scouts and Guides camp
and tiffs with Ms. ArXuna sharma on vlag day and
Republic day, she had falsey attributed a confession
to him fb:: a similar incident alleged to have taken
place on the 13th september 200, is hard to accept.
Not merd y Rinku but so many other girls have "
onfirmed hie misdemeanour indepéndently in the
enquiry. mpe has attxibuted some prejudice to Mariam
#nd &i.iﬂmalo but their evidence is not so important.

Many others, as shown above, have come forward tn
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depose against him and request £ox his transter.
Not all oould be prejudiced, It should also be

' remembered that young girls will not like to sacrifice

theirxr gonod x:qmizat:mn fumishing details in their
onplaints, unless they were rezlly agqgrieved, Even
if nhe had onducted the soouls & guides camps
successfully, this does not condone the act of taking

"advantage of young students. On balan®e of omsider-

ation, I £ind enough evidence on record to concdude
that shri L.B.Ram is guilty of moral tumpitude.

i, therefore, dismiss the appeal filed by ghri L.B.
Ram and oconfirm the order of commissioner Kvs dated
1.4, 2002 terminating his services under articl e 8l (b)
of KVS Rul es. '

g/’ Illegihl €

(KUMUD BaNgsSaL) .
vice - Chaikmane




